56 Oral Answers [RAJYA SABHA] to Questions

SHRI K. T. S. TULSIL: Are we thinking of repealing the Habitual Offenders
Act, and if so, when?
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*183. [The questioner was absent]
Panel for sub-categorisation of OBCs

*183. SHRI DEVENDER GOUD T.: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) whether it is a fact that Government has constituted a panel headed by Justice
Rohini to look into sub-categorisation of OBCs and if so, the details thereof along

with the composition of the panel; and

(b) if so, the details of the terms of reference of the panel and by when it has

been asked to submit its report?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) and (b) A Statement is laid on the
Table of the House.
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Statement

(a) and (b) The Government has constituted a Commission on 02.10.2017 to
examine sub categorisation of Other Backward Classes with the following terms of

reference:—

(1) to examine the extent of inequitable distribution of benefits of reservation
among the castes or communities included in the broad category of
Other Backward Classes with reference to such classes included in the
Central List;

(i) to work out the mechanism, criteria, norms and parameters in a scientific
approach for sub-categorisation within such Other Backward Classes; and

(iii) to take up the exercise of identifying the respective castes or communities
or sub-castes or synonyms in the Central List of Other Backward Classes
and classifying them into their respective sub-categories.

The composition of the Commission is as follows:—

(i) Chairperson — Justice (Retd.) G. Rohini, Chief Justice (Retd.),
Delhi High Court.

(il) Member — Dr. JK. Bajaj, Director, Centre for Policy Studies,
New Delhi.

(iii)) Member (Ex-officio) — Director, Anthropological Survey of India, Kolkata.
(iv) Member (Ex-officio) — Registrar General and Census Commissioner, India
The Commission was to initially submit its report in twelve weeks from the
date of assumption of charge by the Chairperson. While substantial work has taken
place, yet since the collection of certain critical data would require some more time,

the Commission has been granted time till 27.03.2018 and would submit its report
accordingly.

MR. CHAIRMAN: Now, Question No.183; the Member is not there. Are there
any supplementaries? No. Now, we are going to the next question.

National Policy for upliftment of disabled persons

*184. SHRIMATI RAJANI PATIL: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether Government has formulated a National Policy for upliftment of
disabled persons;

(b) if so, the details and salient features thereof;



